IN THZ CENTRAL ANMINISTRATIVE TRIBUNAL : HYDSRABAD BENCHl
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1. P.S.Madhaya Rao
2. S.Ravathi
3. P.Hazarathaiah
4. N.Venkata Rao i
5. M.Vindyavali b
5. K.Krishna Rao
7. Md.Abudl Kbeadar
B. KeS5.8rinivas
8. J.Ramasubbsaiah
18. NV Sudhzkar Rao
11. V.Chandrasekhar Rao
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13. Ch.Dhanamms

3 14. M.Ramesh |
'f 15. N.Rama Moorthy .. Hpplicants.
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1. Union of India, rep. by
the Secretary, Dept. of
Posts, Govt.of India, ,
New Dalhi, |

2., The Sost Mastesr General, . i ‘
Vijefawada. |

3. The 3r.Supdt. of Post OPfices, |
Nellors. .+ Respondants,

Counsel for tha Applicants : Mr. K. Venkatesuara Rao |
|
Counsel for the Rsspondants : Mr. N.,R.Devaraj, Sr.CGSC.
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OOAON00147/95. Date: ~7,—an"‘

JUDGMENT

I as per Hon'ble: Sri R.Rangarajan, Member(Admin;stratiGe) X

Heard Sri K.Venkateshwara Rao, learned counsellgor

the applicants and Sri N.R.Devaraj, learned Standing Counsel

for respondents.

2. In this 0A dt. 2-2-1995 filed under [sec.19 of the

Administrative ﬁribunals Act, 1985, the applicants numbering

15 herein had joined as Reserved Trainedjpool Postal A3sisae

tants (R. T.P.P.AS,) in March,1993/Nov.,1993 and sﬁbseqhently

during the year
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of each applicaAt as R.T.P.,P.A,, date of re1ularisatio

1989-1990 all the applicants h=rein were

as

Postal Assistan% are given in Annexure-I filed along-wlth the

O.A. All the applicants are working as Postal AssistF

under the contrel of R-3. They pray for a ‘irection t

respondents to gay the applicants the productivity linked

bonus for the period they have worked as RTPPAS.

nts

the

3. The app?icants herein were absorbed after they| had

worked as RTPPAS in the_réépondents organisation., It i

stated that they were selected after tough Fompetitibn

3

and

performed the dhties quantitatively and qualitdtively |the

work as that of!regular Postal Assistants whenever thgy
were engaged intermittently against the vacancies of
Postal Assistaan. ' By denying them the bedefit of prod

linked bonus fo% the period they had worked as RTPPAS,

allowed by the D.G., Department of Posts by letter 4t.5.

they had been subjected to hostile discrimination in vi

? gular

uctivity

10,1988

olation

of Articles 14 & 16 of the Constitution. Hence, this |[OA has

been filed with the above prayer,
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4, Sri K.Venkatgshwara Rao, learned counsel for the
applicants has drawn our attention to the judgqent of

the Ernakulam Bench. in OA 171/89 dt. 18.6.1990, The
applicants therein here also similarly situateé as the
applicants herein. The OA 171/89 on the file éf Erna- |
xulam Bench was decided based on the decision in OA 612/89
on the file of the 'same Bench. The ratio in that judgment
was that no distinétion can be made between anl RTP worker
and a Casual Labourer in granting productivity| linked bonus.
It was further held in that OA that RTP candidates like |
casual Labourers are entitled to productivity linked bonus
if they have put in 240 days of service each year ending
31et March for three years or more. It was f&rther held'in
that OA that amount of Productivity linked bonus would be
based on their average monthly emoluments determined by |
dividing the total emoluments foe each accou#ting year oF
eligibility by 12;and subject to other ¢ondi€ions prESCﬁibed

from time to time, .
I,

5. Similar order was also passed by this'Tribunal iq

OA 611/94 dt. 31.5,1994 and 869/94 dt. 27.7.1994 wherein the
|

applicants were similarly placed to that of ghe applicants

X |
in oA 171/89. As the applicants herein are %n the same

situation as that of the applicants in OA 171/89 decided by
‘ |
the Ernakulam Bench and in OA 611/94 and 869/94 of this!Bench,

. ~ |
we see no reason in not extending the same benefit to the

applicants in this OA also, |

|
6. In the result, this OA is allowed with a direction to
the respondents to grant the applicants the 'same benefit as
granted by Ernakulam Bench and this Bench of the Tribuqal

in the aforestated cases as quoted in para-5 above, The
. : |
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4.,
5.
6.
7.

~above direction

: 4 ¢

should be completed within a period of:

three months from the date of communication|of this
order. i
7. The OA is ordered accordingly at the admi-

ssion stage itself, No costs./f
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pated 17 February, 1995,
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Secretary, Delt.of PoSts,

Poest Master General, Vijayawada.
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